LOK SABHA

Thrusday, December 9, 1885/Agra-
hayana 18, 1887 (Saka)—contd.

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Accumulation of Wealth by Dr, T.
Saifuddin

+
*744. Shri Kapur Singh:
Shri Solankl:
Shrl P, K. Deo:
Shri Narasimha Reddy:

Will the Minister Finance be
pleased to state:

of

(a) whether attention of the Gov-
ernment has been drawn to a news-
item published in the March of the
Nation, Weekly, dated the 19th Sepr
tember, 19865, page 4 to the effect that
Dr. T. Saifuddin, head priest of the
Dawoodi Bohras, has accumulated by
unlawful means huge wealth:

(by if so, whether Government
have investigated into this affair; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Saham): (a) Yes, Sir.

(b) and (c). Investigations are
progress.

Shri Kapur Singh: Now that Dr.
T. Saifuddim is no more amongst us,
it is only under the compulsion of a
public duty that I ask this supple-
mentary.

1 want to know whether there is
evidenrce that this priestly family
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indulged in export of wealth in con-
travention of foreign exchange laws.

The Ministey of Planning (Shri B.
R. Bhagat): These matters are all un-
der investigation. We cannot say de-
linitely unless the jnvestigation iz
complete.

Shri Kapur Singh: Is it within the
knowledge of the Governmeny that a
huge proportion of the wealth of this
family is invested outside the
country, and if so, may I know whe-
ther this wealth is being subjected
to the proper laws of taxation and
estate duty of this country?

The Minister of Finance (Shri T. T.
Krishnamachari): The position is
thut some allegations have been
made and are being mvestigated. 1
cannot say anything more  until T
ret the investigation report.

Shri Joachim Alva: There is consi-
derable accumulation of wealth by
His Highness the Aga Khan as well
as by His Holiness the Chief Priest
of the Bohra community.

Mr. Speaker: We would not travel
beyond this Question

Shri Joachim Alva: May 1 know
whether Government have got a uni-
furm policy with regard to accumu-
lation of wealth in regard to taxa-
tion? Sometimes therc  have been
cases where there has been tax eva-
sion, 1 need not refer to the cases

Shri T, T. Krishnamachari: If any
information is forthcoming naturally
we pursuc it. If the information
proves fruitful, then the law takes
its own course

Shri Bhagwat Jha Azad: Is 71 with-
in the knowledge of the Government
that the head of the Bohra commu-
nity, who gets 8 per cent compul-
sorily of every Bohre's income as
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religious tax, is investing a large
part of his money not in this country,
but outside, and may 1 know whe-
ther this wealth has been taken into
consideration?

Bhri T. T. Krishnamachari: As I
said, the investigations are in pro-
gress. So far as my knowledge is
concerned, it does not extend to that

extent. I would aweit the investiga-
tion report.
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Shri Harl Vishnu Eamath: Is it
not a fact that the Enforcement
Branch or some other investigating
agency of either the Home Ministry
or the Finance Ministry ralded the
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business premises or the residential
premises of the person mentioned
here Jast February and submitted a
report to the Home Ministry making
out a case for prosecution, and is it
not a fact that the matter was not
pursued further, if not hushed up,
owing to ulterior considerations of a
communal character which are out
of place in a secular State?

Shri T. T. Krishnamachari:
said, I am nol in a position to answer
the question. T will have to verify
the facts before 1 say anything about
it.

As 1
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Shrimati Savitri Nigam: May I
know when this fact was brought to
the notice of the government and
why the government has allowed the
accumulation of these big sums with-
out realising proper taxes so far?
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FrpeAT 7 FwdT o, 38% a7 7
Shrimati Vimla Deshmukh: Is the

Government aware that Dr. Saifuddin
has taken Rs. 16,000 pugree for letting
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out a small room in one of the build-
ings belonging to the trust?

Mr. Speaker: That we cannot ask.

Shrl D, C. Sharma: Since this
accumulation has been going on
from generation to generation may I
know if the government will look
into the accounts of this family not
only for the current year but for all
the years that have preceded so that
they could find out how much of
unaccounted money there is in the
coffers of this gentleman?

Bhri T. T. Krishnamachari: As 1
said before, some investigations are
in progress. Many complaints that
have been received are of a wvery
general nature, and if after investi-
gations we find some more detail this
will be gone into.

Mr. Speaker: These questions will
also be known to the investigation
authorities.
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